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 अत:  निवेदन  है  कि  केन्द्र  सरकार  और

 योजना  आयोग  पुनर्विचार कर  रेगिस्तानी  क्षत्रों

 को  पहाड़ी  क्षेत्रों  के  समान  सुविधा  उपलब्ध

 करावे  और  छटी  पंचवर्षीय  योजना  के  दो  वर्षों

 के  लिए  200  करोड़  रुपये  और  सातवीं  पंचवर्षीय

 योजना  के  लिए  700  करोड़  रुपये  का  प्रावधान

 करें  और  उक्त  क्षत्र  में  केन्द्र  सरकार  90  प्रतिशत

 अनुदान  और  10  प्रतिशत  ऋण  का  प्रबंध  करें  ।

 (iii)  Need  for  establishment  of  ancillary

 Industries  alongwith  Railway  Carriage  Repair

 Workshop  at  Tirupathi  (Andhra  Pradesh).

 SHRI  PASALA  PENCHALIAH  (Tiru-

 pathi):  The  Central  Government  sanctioned

 a  Railway  carriage  repair  workshop  at  the

 cost  of  5८.  12  crore  at  Tirupathi,  ।  a

 happy  to  say  that  the  preliminary  work  15

 going  in  with  good  progress.  Recently,  the

 South  Central  Railway  displayed  242  items

 of  ancillaries  and  accessories  at  Tirupati

 required  for  functioning  of  the  workshop  and

 appealed  to  the  local  entrepreneures  to  make

 use  of  the  opportunity  to  manufacture  these

 products  through  small  scale  industries,  But

 the  Railway  authorities  have  not  assured  that

 they  would  purchase  these  parts  from  Local

 Small  Scale  Industries.  10  these  circumstan-

 ces,  it  is  doubtful  whether  local  small  scale

 industries  could  sustain  the  competition  from

 bigger  and  established.  industries  म  (11

 absence  of  assured  market  for  their  products,

 To  encourage  local  entrepreneures  and
 small  scale  industries,  the  Railway  authori-
 ties  should  buy  the  local  manufactured  pro-
 ducts  after  prescribing  their  own  standards
 of  specifications  as  is  being  done  by  other

 major  public  sector  undertakings  like

 B.H.E.L  ,  ि (1.1...  ।  27.  etc.,  taking  into

 consideration  the  backwardness  of  the  Raya-
 185  68118  area  in  Andhra  Pradesh.

 Alternatively  the  South  Central  Railway
 should  start  the  ancillary  industries  as  is

 being  done  in  other  Railway  factories.  This

 would  provide  at  least  employment  to  about
 2000  people  of  that  area.
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 Therefore,  I  urge  upon  the  Railway
 Minister  to  take  necessary  steps  to  consider

 either  to  set  up  ancillary  industries  by  2a-

 ways  or  encourage  local  small  scale  industries

 by  giving  them  ancillary  status  as  otherwise

 the  purpose  of  establishing  of  Railway  car.

 riage  repair  workshop  to  develop  backward

 area  would  be  defeated.

 PROF.  MADH  ४  DANDAVATE  (Raja-
 pur):  Mr.  Deputy  Speaker,  Sir,  under  your

 residuary  power,  would  you  allow  an  hon.

 Member  to  make  an  ex-fempore  statement
 under  Rule  377  ?

 MR.  DEPUTY  SPEAKER  :

 to  your  question.

 1०  reply

 (iv)  Need  for  punctuality  of  and  secu-

 rity  in  Trains.

 SHRI  ARJUN  SETHI  (Bhadrak)  :  The

 punctuality  of  train  services  in  the  Railways
 in  the  recent  months  has  deteriorated  to  an

 extent  that  one  does  not  know  when  he  is  to

 reach  the  destination  once  he  boards  the

 train.  This  statement  of  mine  bears  the

 testimony  at  least  on  three  occasions  when  I

 had  travelled  by  Neelachal  Expres,  But  it
 is  the  general  complaint  by  the  passengers
 who  avail  of  these  pairs  of  train  services
 from  Puri  to  New  Delhi  that  instead  of

 punctuality  being  maintained,  the  train  is

 always  punctual,  being  late,  in  the  reverse

 direction,

 Not  only  the  trains  run  late  every  time
 buf  amenities  and  sccurity  provided  have
 been  reduced  as  well.  On  the  3151.0  May,
 1983,  I  was  surprised  to  know  that  no  con-
 ductor  remained  on  duty  from  Mughalsarai
 to  Gomo  Railway  Stations  at  night.  As  a

 result,  [found  on  that  particular  day  that

 genuine  passengers  were  evicted  in  ACC
 2  Tier  Coach  and  all  kinds  of  unauthorised

 persons  occupied  the  reserved  berths.  In

 spite  of  our  best  efforts,  we  could  not  help
 getting  the  berths  in  their  favour  or  could
 find  out  the  conductor  on  duty.  1  the
 recent  months,  there  have  been  dacoities  in
 this  train  thrice  and  no  one  helps  the  victims,
 although  security  is  being  assured  here  in  the
 House  every  now  and  then  for  the  travelling
 passengers,
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 (Shri  Arjun  Sethi)

 Therefore,  |  urge  upon  the  Government

 to  see  that  the  punctuality  and  security  in

 trains  are  restored  in  the  best  interest  of  the

 Railway  users.

 (v)  Shortage  of  food  in  Kerala  and

 need  for  allotment  of  more  rice.

 SHRI  ८.  KUNHAMBU  (Cannanore) :
 Kerala  is  facing  food  shortage  as  a  result  of

 the  reduction  in  the  Central  allotment  of

 rice,  Total  monthly  requirement  of  rice  for

 distribution  through  the  public  distribution

 system  is  2  lakh  tonnes.  The  Central

 Government  was  supplying  for  less  than  this.
 The  maximum  quantity  supplied  at  any  time

 was  only  135000  tonnes.  Since  December

 1981,  the  total  allotment  was  only  90,000
 tonnes  as  against  the  requirement  of  2  lakh

 tonnes  Due  to  persistent  demand,  the  Cen-

 tral  Government  raised  the  allotment  to

 1.10  lakh  tonnes  in  1983.  Even  that  quan-

 tity  is  not  readily  supplied.  This  has  created

 the  shortage.

 Kerala  went  through  a  severe  drought
 this  year  which  has  destroyed  the  paddy

 crops  in  large  parts  of  the  State,  Even  at

 the  normal  times,  Kerala  ४  deficit  in  food.

 The  extensive  damage  of  food  crops  will  wor-

 sen  the  food  situation  and  seriously  affect  the

 distribution  system,

 Therefore,  I  would  request  the  Central

 Government  to  allot  two  lakh  tonnes  of  1100.0

 to  Kerala  so  that  it  can  keep  tl  public
 distribution  system  going.

 (vi)  Funds  for  Kumaon  Garhwal  and

 Rohiikhand  Universities  for  their  Permanent

 recognition  by  U.G.C.

 SHRI  HARISH  KUMAR  GANGWAR

 (Pilibhit)  :  Si.  the  students  in  the  hill  region
 and  Rohilkhand  Division  of  ‘.  are  agita-
 ted  over  the  failure  of  the  Government  to

 provide  necessary  funds  to  the  Kumaon,

 Garhwal  and  Rohilkhand  Universities  so  that

 they  may  secure  permanent  recognition  from

 the  University  Grants  Commission,  They
 are  also  sore  about  the  lack  of  employment

 opportunities,  because  of  the  malfunctioning
 of  the  University  through  various  develop-
 ment  projects  and  industrial  units  are

 coming  up  in  the  area.
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 The  Universities  of  Garhwal  and

 Kumaon  have  received  only  provisional  re-

 cognition  from  the  U.G.C,  The  University
 of  Rohilkhand  has  not  been  accorded  even

 provisional  recognition.

 It  is  estimated  that  about  Rs.  3  crores

 will  be  needed  to  meet  the  conditions  of  the

 U,G,C,  for  permanent  recognition.  The

 UP  Government  being  short  of  funds,  is

 unable  to  provide  much  financial  help.

 The  students  of  Kumaon  University  are

 more  agitated  than  others  because  no  _  510.0 5.0
 have  been  taken  for  the  reconstruction  of

 their  Nainital  Campus  which  was  destroyed
 in  the  fire.

 I  urge  upon  the  Central  Government

 to  provide  necessary  funds  for  permanent

 recognition  of  these  Universities  from  the

 UGC  and  to  carry  out  other  developmental
 activities  in  public  interest.

 (vii)  Delay  in  Passing  the  land  (Acquisi-
 tion  (Amendment)  Bill.

 श्री  दिगम्बर  सिंह  (मथुरा  )
 :  17.7.80

 को  की  मंशी  नें  लोक  सभा  में  बजट  पर  बोलते

 हुए  घोषणा  की  कि  लेंड  एक्वीजिशन  ऐक्ट,

 1894  में  संशोधन  होगा  ।  प्रधान  मंत्री  ने  16

 फरवरी,  1981  को  किसान  रली  में  घोषण  की

 कि  किसानों  को  जब  उनकी  भूमि  ली.  जाएगी

 तब  के  समय  का  मुआवजा  दिया.  जाएगा.  और

 कानन  में  संशोधन  होगा  |

 30  अप्रैल,  1982  को  लेंड  ऐववी  ज़ीशन  ऐक्ट

 संशोधन  विल  1982  लोक  सभा  में  प्रस्तुत  हुआ  |

 उसमें  कमी  थी  ।  18  फरवरी,  1983  को  सूचना

 मिली  कि  संशोधन  1982  वापस  होगा  और  लंड

 एक्वीजिशन  संशोधन  का  पूर्ण  बिल  1983  बजट

 सैशन  में  पेश  होगा  ।  ऐसा  नहीं  हुआ ।
 ग्रामीण

 विकास  राज्य  मंत्री  चाहते  हैं  कि  बिल  शीघ्र  पेश

 हो  और  पास  हो,  किन्तु  संसदीय  कार्य  मंत्री  और

 कैबिनेट  की  स्वीकृति  के  बिना  ऐसा  नहीं  कर

 सकते  |


